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OFFICE OF THE OFFICIAL LIQUIDATOR
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Bank of India Building, 5" Floor, Mahatma Gandhi Road, Mumbaj -
400023.
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OL/PA/Jr. Counsel/2019 Date: 03.04.2019
NOTICE

The Official invites applications along with bio-data from

Liquidator
Advocates/Counsels for their empanelment as Advocates/Counsel on the Panel
of the Official Liquidator on monthly retainership basis for a period of 12 months
from the date of appointment. The interested Advocates/Counsels shall submit

their bio-data to the Official Liquidator within 7 days from the date of the notice.

The details of the vacancies proposed to be filled up are given below:

I- FOR ATTENDING MATTER BEFORE THE HONBLE HIGH
COURT, BOMBAY

No. of | Remuneration | Qualification/ [ Duties to be |
vacancies | in Rs. Experience performed
Advocates | 1 25,000/-to LLB with minimum | One who can
35.,000/- experience of 5| file
years standing at | Vakaltnama
The Bar Council of | and appear
Maharashtra and | before the
Goa | Hon’ble High
Court and/or
assist the
| pae  Counsel
Advocates/ | 4 25,000/- to|LLB  with a To  appear
Counsels 40,000/- minimum experience  before the |
of 5 years standing | Hon'ble High |
at The Bar Council | Court,
of Maharashtra and | Bombay

Goa. (Applications
accepted of persons
into Counsel
practice, preferably
the Corporate Law




[1- FOR ATTENDING MATTERS BEFORE THE HON’BLE DEBTS
RECOVERY TRIBUNAL MUMBAI

,‘ No. of | Remuneration | Qualification/ Duties to be |

| vacancies | in Rs. Experience performed

| Advocates/ | 4 25,000/- LLB with | One who can
Counsels minimum file Vakaltnama

Experience of 5 |and appear and
years standing at  argue before the
The Bar Council | Hon’ble Debts
of  Maharashtra | Recovery
and Goa Tribunal/ Debts
Recovery
Appellate
Tribunal/
Registrar

The detailed Terms and Condition of the empanelment as an
Advocate/Counsel on the Panel of the Official Liquidator may be obtained from
the Office of the Official Liquidator on any working day from 03.04.20]19 to
09.04.2019 during working office hours.

The empanelment of the above Advocate/Counsel shall be made with
approval of the Hon’ble Judges Committee looking  after
administration/functioning of the Official Liquidator and the Committee’s

decision shall be final and binding.

Any applications received after 10.04.2019 shall not be entertained.

&)
Dated this> day of April, 2019

&

(V.P.KATKAR)
OFFICIAL LIQUIDATOR
HIGH COURT, BOMBAY




